({7 .M. Pothu Raju !
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HYDERABAD
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OA' No. 34/93

. ' |
Date of: judgement: 18-2-93,
| :

Between :
S/s 1

1. G. Negeswara Rao
2. sk. Igbhal Basha

3. Ruthala Pothu Raju
4, M. Malayadri !

5. B. Venkateswarlu

6. Gopal Mandal | {

7. Borra Chennappa

8. S. Seshagiri Rao

9. G. Radhdkrishnaiah
10.Ruthala China Rajulu
11.G. Rama Rao |

12.p. Polaiah ] f

13.K. Dayanandam ,

15,P. Moses i

16.R. Ch. Subbaiah

18.Y. Ramulu |
19.Y. Koteswara Rao
20.D. Koteswara Rao &\o t;iuumﬁxdh\

21.D. Koteswara Rao g\Qb.w%m@\: ~Applicant

|
I
]
|
1. Divisional Engineer,
.South Central Rzilway,
Vijayawada.
|
2. Sr. Divisional Personnel Offlrpr.
south Central Rallway
Vijayawada. -
; 1
3. Asst. Engineer,
South Central Railway
Tuni. }

I
4, Permanent Way Inspector (PWI),
gouth -Central Railway,
- KASTIMKOTA h

5. Permanent Way Inspector (PNI),
South Central Railway. :
PITAPURAM. ; : Responder

f

- IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERAZAD BENCH

COUNSEL FOR THE APPLICANTS : Shri P. Krishna Reddy

COUNSEL FOR THE RESPONDENTS =~ : Shri N.V. Remana
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8, One spare [copy..

Vijayawada.,'

S.C.Rly, Vijayawada.‘

S C.Rly. Kasimkota.‘

5; The Permanent Way Inspecror (PWI) S;c.Rly,'

_ Pitapuram." . R |

6; Cne copy to Mr.P.Krlshna Reddy, Advocate, @AT;Hyd.-
One copyY to Mr.,N.V, Ramana, SC for Rlys, CATJHyd,
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1, The rnvisional Engineer, S.C;Rly.

The 5r.Dlivisional Personuel Offlcer,

The A531stant Engineer, S5.Ce Rly, Tuni.
4.  The Permanent Way Inspector(PWI)
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1. Hon'ble Juétice Shri V. Neeladri Rao, Vice—chgirman.'

| r
b

—— - . “_

2. Hon'ble shri R. Balasubramanian, Member (Admn

(Judgement of the Divn. Bench delivered by Shri 1

Justice V. Neelaari Rao, Vice-Chairman).
. L

This application was filed with a prayer for

kS i 1
setting aside the order diated 1-1-93 passed by the

4th Respondent PWI/KSK No. KSK/P 407 and for cons%quen;
tial direction to the responrents to continue theLalei

o , ,
cants as A.P.S. Gangm¥n in the unit of PWI/KSK.

| | ]
2. . MA 21/93 is filed seeking permission to file
:
a single OA. 1In the circumstances referred to thﬁrein,

the Ma is allowed.

1

3. Shri N.V. Ramana, learned standing counséﬁ for
the respondents submitted that the respondents conﬁidered
the difficulties expressed by the applicants and déncelled

! : ~ the order dated 1-1-93 and they were taken hack atf

Kasimkota. Shri N.V. Ramana stated that the abové%submis—

sion is on the basis Of draft counter received by him.

4, Of course, Mrs. Sarada appearing for the lesarned

counsel for the applicant submitted that they haveﬁnot

. |
received any instructions in the matter.
' . !

5. But in view of the submission by the leained

standing counsel for the respondents, this 03 has Become

1

. . . . oo . I
infructuous and accordingly it is dismissed with no costs.

(V. Neeladri Rso) (R. Balasubramanian)‘*-%f—

-

vice-Chatrman . Member (Admn.)

{Dictated in the open court) y
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